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Title: Statutory resolution regarding approval of proclamation by President in relation to the State of Nagaland.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):

I beg to move:

“That this House approves the Proclamation issued by the President on the 3rd January, 2008
under Article 356 of the Constitution in relation to the State of Nagaland.”

MR. CHAIRMAN : Motion moved:

“That this House approves the Proclamation issued by the President on the 3rd January, 2008
under Article 356 of the Constitution in relation to the State of Nagaland.”
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HeH B 8l DI el § 13 fawwar 2007 B wifdd-uderor gam o 3fik 48 WAl # W 19 #q srRe Al (x@u) The history
of Naga people is very unique and we are proud of it. The Naga people are very sensitive. The Government of

India is not handling the delicate political situation of Nagaland properly.[r3]

Sir, the invoking of Article 356 with regard to the State of Nagaland is illegal and unconstitutional. ...

(Interruptions)
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(Interruptions)*® ...



* Not recorded.
SHRI KIREN RIJIJU (ARUNACHAL WEST): Sir, everybody knows that India is a federal country and we
have a federal structure but time and again the Congress Party 1s trying to bring in the kind of unitary character

in our Constitution by illegal means of political acts. ... (Interruptions)

Sir, on the 13™ of December when the Motion of No-Confidence against the State Government of the
Democratic Alliance of Nagaland was brought in, the Speaker of the Assembly had correctly given a decision
thereby the Motion of No-Confidence was defeated by 24 Members against 19 Members. ... (Interruptions)
After that, the Governor of Nagaland had recommended for the imposition of the President’s Rule in Nagaland,

which 1s undemocratic, unjustified and unconstitutional. ... (/nterruptions)

Sir, I will give the figures. ... (Interruptions) On the day of the No-Confidence Motion in the Nagaland
Assembly, the ruling party had 24 Members in the effective strength of 48 Members. ... (Interruptions) The
Nagaland People’s Front had 19 Members, the BJP had four Members, and there was one independent Member
who were supporting the ruling Government. The Congress Party had 17 Members, JD (U) had two Members.

... (Interruptions)
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Now, Dr. Meinya.

.. (Haem)

SHRI KIREN RIJIJU : Let me bring in some important points. ... (Interruptions) Sir, the total number of
Members who were against the No-Confidence Motion was more than the number of Members who were 1n

favour of the No-Confidence Motion. ... (Interruptions)

Hagy, W T onft g T8 g8 7 NS A 9 %@ E 2. (ayE) Wie) ded 7 A el & feaaafams
T &, a8 BT D qaidd WD Aed | AP Wel HeH Sor Bl

MR. CHAIRMAN: Please take your seat now.
... (Interruptions)

SHRI KIREN RIJIJU : Sir, I demand that the Government of Democratic Alliance of Nagaland should be
reinstituted and the Statutory Resolution which has been brought up by the hon. Minister here should not be

taken up.

MR. CHAIRMAN: Now, Dr. Meinya.

... (Interruptions)



DR. THOKCHOM MEINYA (INNER MANIPUR): Mr. Chairman, Sir, I seek your permission to speak from

here.

[ rise to support the proclamation of the President’s Rule in Nagaland on 3rd January, 2008.
(Interruptions) As we all know, there was a political crisis in the Assembly. In the effective strength of the
House of 48, the No-Confidence Motion was passed without any majority. There was a constitutional crisis and
there was a political imbroglio. ... (Interruptions) The Governor had rightly recommended and the Government
of India had imposed the President’s Rule in Nagaland to run the administration of the State under Article 356.
So, it was the necessity. ... (Interruptions) Now, the election process is on. Electioneering is doing very fine.
Very soon we shall be having the new Assembly and the administration of the State will be restored.
(Interruptions) This is a right step. I support the Statutory Resolution brought forward by the hon. Minister
today.

FHTART FIed : AT Fai § A AUE & [ 3170 309 W W gal sy iR g2 Wt diem &1 Jiar <

... (zrasm)
FHTART FEISH : JAMIDHT 9T A T TG e ©, olfeb AT WEl ST A 37+ a1 Iorsy|

Gceic)

FHTAfT HEIGT : 37T 371 R BV HIFY| T8 98 Agayyl A ¥l 3o+t I 89N U ® b &0 famn oo & 39w
PR Thd B

.. (agm)
[HTIRT HEISd @ 3FR AT 8H AIdT 8l <fl, a1 89 g9 391 fSwepsq & oy & 3|

.. (2EE)

G B FHAl AT A AR yErer {3 (3 e o) A€y, aeeE wewi B s $e § A B W
PIg 301 T8I 8, i Wil wfedl & 49 a8 weAla gs off i ddafe IR § anmds # ISfise wa on@ 8 e gl #
e T8 W %@ g 5 weniy 8 @ aracE it 30 R A5 ) T .. (@) [h4]

MR. CHAIRMAN : Now, the hon. Home Minister.

... (Interruptions)



SHRI SHRIPRAKASH JAISWAL: Mr. Chairman, Sir, I commend that the proclamation issued on 3rd January,
2008 under Article 356(1) of the Constitution in relation to the State of Nagaland be approved by this august
House... (Interruptions)

A copy of the proclamation, as stipulated under the Constitution, along with the consequential order has

been placed on the Table of the House on 261 F ebruary, 2008. In keeping with the convention, a copy of the
Governor’s report recommending issuance of the proclamation 1s also placed on the Table of the House. The
term of the Nagaland Assembly will end on 13.3.2008. The Election Commission has initiated the election
process in the State. Voting 1s scheduled to take place on 5.3.2008; and the counting of votes will take place on
8.3.2008. The results are likely to be declared by 9.3.2008 or 10.3.2008.

Since the term of the Assembly will end on 13.3.2008, the Legislative Assembly of Nagaland may

continue to be under suspended animation till 13.3.2008 as its term would naturally expire after 13.3.2008.

MR. CHAIRMAN: The question is:

“That this House approves the Proclamation issued by the President on the 3™ January, 2008
under Article 356 of the Constitution in relation to the State of Nagaland.”

The motion was adopted.

... (Interruptions)
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THTIT FEIGT: 39 g -Tel dal
... (zasr)

MR. CHAIRMAN: The House stands adjourned to meet again tomorrow, the 7th February, 2008 at 11 a.m.

15.12 hrs.

The Lok Sabha then adjourned till Eleven of the Clock

on[r5] Wednesday, February 27, 2008/Phalguna 8, 1929 (Saka).
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